TEOF 83T DA™ QXetF Q0RO TRTT,
Karnataka Real Estate Regulatory Authority,

#1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Com pound,
3rd Cross, Mission Road, Bengaluru-560027

PROCEEDINGS OF THE AUTHORITY BEFORE BENCH 6

PRESIDED BY SHRI G.R. REDDY,HON’BLE MEMBER
Dated 30t AUGUST 2024

COMPLAINT NO.: CMP/200402/0005486

COMPLAINANTS..... MRS. SHRUTI GAUTAM
NO. 611, WING 2 SANDEE
APARTMENT, GEAR S '
OPP. EMBASSY TEC
GATE, KADUBEESANARHAL
BANGALORE-560103.

(BY MR.M MOIWVIAR, ADVOCATE)

v/S

DEVELOPERS PVT LTD
USE, No.41,

RESPONDENT..... M/

LORE-560001.

(BY MR. SRINIVAS.R, ADVOCATE)

* Kk %k Kk

JUDGEMENT

1. This Winlt is filed under section 31 of the RERA Act against the

roject §Mantri Webcity 2A” developed by M/s Mantri Developers Pvt.
LWy, for the relief of interest on delay period till handover of the flat,

xecution of sale deed and possession.

. This project has been registered with RERA vide registration
No.PRM/KA/RERA/1251/310/PR/171015/000608.

3. This project is situated at, Hennur Main Road, Near

Southern Asian Bible College, Bengaluru.

Brief facts of the complaint are as nnder:-
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TTeredd DOHYT R VOPOTED THTT,
Karnataka Real Estate Regulatory Authority,

#1/14, ?nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

4. The complainant and her husband have booked a flat bearing No.H-
1805 in the 18t floor in the project “Mantri Webcity 2A” of respondent
by entering into an agreement of sale and construction agreement
both dated 11/11/2014 and have paid an amount of Rs.52,67,267/-
(Rupees Fifty Two Lakhs Sixty Seven Thousand Two Hundred
Sixty Seven only) on various dates to the respondent. A

agreement of sale, the respondent was under obligation to

possession of the said flat on before end of October 2016
period of six months i.e. latest by the end of April 201 *¥h gl
than five years have been lapsed, the responder®y has@failed to
compleie the project as agreed and to handover the possession of the

apartment to the complainants along with ghe ib| cy Certificate.

complainants.

Thereby causing financial hardship < tal agony to the

5. Due to the non completion ai :‘project the complainant is
facing huge financial crisis ceNphe complainant has approached

this Authority to direct

e reSpondent to pay interest on delay period,
compensation for gony, completion of the project, execution

of sale deed and f Qover possession of the said flat. Hence, this

complaint.
6. After regt f the complaint, in pursuance of the notice, the
respoRceh appeared before the Authority through its counsel and

ve fil§ their statement of objections as under:

Th@yrespondent has denied all the allegations made against him by
he complainant as false. He contends that the claim made by the
complainant is exorbitant. The complainants have failed to take note
of the fact that the property price during 2014 increased and the cost

of construction was doubled compared to the rates prevailing in 2014.
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TROFET DONYT DT JOBOTL TWREFT,
Karnataka Real Estate Regulatory Authority,

#1/714, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CST Compound,
3rd Cross, Mission Road, Bengaluru-560027

The respondent submits that despite increase in rates, the developer

has not increased any price.

. The respondent admits that the said project could not be completg

Green Tribunal in O.A. No.222/2014 and Misc.
N0s.596/2016 and 603/2016 the project was stofbed
obstruction from the concerned authorities to cont e work in
full-fledge till the Hon’ble Supreme Court claf§ied the same in Appeal
No0s.4832/2015 and 4829/2015 vide its$ Vd 32019, In
pursuance of the Hon'ble NGT r,¥the Government issued

directions to the BBMP to check i

nction Plan granted to the
developer. The respondent bmits that they have also
obtained stay order date O in Writ Petition No.8689/2020

filed in the Hon’ble H t of Karnataka with directions “to the

BBMP not to interfere the constructions activities with respect to

the property in gy - il further orders and that if the construction

has not bee put r phiccordance with the sanctioned plan, the BBMP

is at libegy to ceed in accordance with law.”

. The t submits that there was a Nala in Sy.No.42 and 44 at
e tin¥f of obtaining the Sanction Plan and with the permission of the
thority, Nala was shifted to the edge of the property in Sy.No.42
and*44. In view of the above the construction work in the project was
topped from 4/5/2016 to 19/3/2019 and the work was resumed in
April 2019. Again Covid-19 pandemic stalled the entire developmental
work. Despite the above constraints, the respondent has handed over
128 apartments out of 334 apartments and around 120 sale deeds
have already been registered in favour of the allottees subject to
obtaining occupancy certificate from BBMP, which will be applied in

November 2020.
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TROFE3T DO DREEF JCPOZED THRTT,
Karnataka Real Estate Regulatory Authority,

# 1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

10. The respondent submits that the complainant has failed to pay
the balance amount to the respondent, which is also the cause for the

delay in completion of the project in time.

i 7 The respondent submit that as per clause 8 of the agreement of

sale delay compensation:

a) In case of delay in delivery of the apartment beyond the €
period for reasons other than force majeure, the vendg :
the purchaser/s delay compensation calculated @ Rs.6 % q.ft
per month till the date of “intimation of handing ov

b) The delay compensation wherever payable will d to the
purchaser/s only at the time of registration @ subsequently.

12. The respondent submits photograph the status of the

project and stage-wise status for the perfigal @ the Authority.

13. In view of the above, the defay pe‘ jod interest claimed by the
complainant is not just and e ent cannot be put to further

loss due to the aforesaid e s and prays the Authority to dismiss

the complaint.

14. In support ¢ @

of documentg such Prder dated 4/5/2016 of the Hon’ble National
i in O.A. No0.222/2014, Order dated 5/3/2019 of the
eme Court in Civil Appeal No0s.4832/2015 and
overnment letter dated 17/5/2016, Stay Order dated
of the Honble High Court of Karnataka in
W.RN0.8689/2020 (KLR-RES), photographs showing present status of

Rlefence, the respondent has produced copies

e project, stage-wise status of the project.

155 In support of their claim, the complainant has produced
documents such as copies of Agreement of Sale, Payment receipts,
and Memo of calculation for interest on delay period as on 21-06-

2023.
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TRREE3T DONO® DFets® VODOTE? TRRPFT,
Karnataka Real Estate Regulatory Authority,

#71/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

16. This matter was heard on 19-07-2022, 17-08-2022,
07-09-2022, 09-02-2023, 27-04-2023, 22-02-2023, 07-03-
2024, 06-06-2024, and 06-08-2024.

17. Heard arguments of both sides.

18. On the above averments, the following points would

consideration:-

19. My answer to the above points are

1. Whether the complainant is entitled for the relief clat
2. What order?
a\
1. In the Affirmative.
2. As per final order for the f 1\
' REASONS
:- It 1s undisputed that the respondent has

20. My answer to point
failed to handov

herein within a »

ount. As per the terms of agreement of sale between

ion of the apartment to the complainant

time even after receiving substantial sale

consideratio
the parti rossession of the apartment had to be handed over
befor

atest the end of April 2017. When the respondent has failed to

of October 2016 with a grace period of six months i.e.

dover possession as agreed by them, the complainants have
pproached this forum for direction to the respondent for interest on

delay period and compensation for mental agony.

21. From the averments of the complaint and the copies of
agreement between the parties, it is obvious that complainant has
already paid substantial sale consideration amount to the respondent.

Having accepted the said amount and failure to keep up promise to
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TOOFWE AN LT JOWOTED TRTT,
Karnataka Real Estate Regulatory Authority,

# 1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

handover possession of the apartment even after six years, certainly

entities the complainants herein for interest on delay period.

2% The agreement of sale is a key instrument which binds the
parties in a contractual relation to be enforceable in accordance with
law, it is quite necessary that it shall be free {rom any ambiguity a
vagueness. As per the terms of agreement of sale, the responde

id A\‘> ~
¥

supposed to complete the said project and to handover the

of said flat to the complainant by the end of April 2017. as
per agreement of sale dated 11-11-2014 the responflent ig Hable to
complete the project by providing all the amenitie greed, to

execute the sale deed of the said flat in favour melainant after

receipt of balance sale consideration d to handover
possession of the said flat to the complal Y

23. The complainant had clai X ,247/- (Rupees Forty
Two Lakh Eighty Seven Thousa Hyhdred and Forty Seven only)
as interest on delay period e\emo of calculation as on 21-06-

2023 calculated fromyf 31%3-2017 to 21-06-2023. Despite

e respondent has not filed his memo of

enta ony, which does not come under the jurisdiction of this

thoritP and, as such, the same is not considered.

Therefore, it is incumbent upon the respondent to pay interest
r the principle amount for the delay period which is determined as

under:

Payment Details

S.NO TYPE AMOUNT DATE
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TR E3T OOPOT DXets® JOPOZED TRTT,
Karnataka Real Estate Regulatory Authority,

#1/14, 2nd Floor, Silver Tubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

1 | TOTAL PAYMENT TILL 62,32,201 31-03-2017
POSSESSION AS PER
AGREEMENT

2 | SUBSEQUENT PAYMENT 7,802 16-02-2018
1
3 | SUBSEQUENT PAYMENT 7,71,323 21-03-2018
2
4 | TOTAL PRINCIFLE 70,11,326
AMOUNT
5 | TOTAL DELAYED 42,87,427
INTEREST as on
21/06/2023

Interest Calculation
NO.
OF MCLR
S.NO FROM DATE TO DATE DAYS RAT I REST RATE INTEREST
INTEREST CALCULATION FOR AMOUNT P, TILL PO ION 62,32,201
31-03-2017 30-04-2017 30 . 9 46,101
2 30-04-2017 30-05-2017 53 10.7 as on 15-05-2023 54,809
3 30-05-2017 30-06-2017 8. 10.15 as on 01-05-2017 53,724
4 30-06-2017 ) 3 8.15 10.15 as on 01-06-2017 51,991
L3 30-07-2017 31 8.15 10.15 as on 01-07-2017 53,724
6 30-08-2017 31 815 10.15 as on 01-08-2017 53,724
7 30-09-2017 30 8.15 10.15 as on 01-09-2017 51,991
8 30-10-2017 0-11-2017 31 8.15 10.15 as on 01-10-2017 53,724
) 30-11-20 ‘ -12-2017 30 8.1 10.1 as on 01-11-2017 51,735
10 3092- 30-01-2018 31 8.1 10.1 as on 01-12-2017 53,460
el 30-012018 28-02-2018 29 8.1 10.1 as on 01-01-2018 50,011
28-02-2018 28-03-2018 28 8.1 10.1 as on 01-02-2018 48,286
-03-2018 28-04-2018 31 8.35 10.35 as on 01-03-2018 54,783
14 28-04-2018 28-05-2018 30 8.35 10.35 as on 01-04-2018 53,016
28-05-2018 28-06-2018 31 8.35 10.35 as on 01-05-2018 54,783
16 28-06-2018 28-07-2018 30 8.45 10.45 as on 01-06-2018 53,528
17 28-07-2018 28-08-2018 31 8.45 10.45 as on 01-07-2018 55,312
18 28-08-2018 28-09-2018 3. 8.45 10.45 as on 01-08-2018 55,312
19 28-09-2018 28-10-2018 30 8.65 10.65 as on 01-09-2018 54,553
20 28-10-2018 28-11-2018 31 8.7 10.7 as on 01-10-2018 56,636
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TTVFWE DONST DECEF JOBOTED TWRPFTT,
Karnataka Real Estate Regulatory Authority,

#1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

21 28-11-2018 28-12-2018 30 87| 10.7 ason01-11-2018

22 28-12-2018 28-01-2019 31| 875| 10.75ason 10-12-2018

23 28-01-2019 28-02-2019 31| 875| 10.75aso0n 10-01-2019

24 28-02-2019 28-03-2019 28| 875| 10.75ason 10-02-2019

75 28-03-2019 28-04-2019 31| 875| 10.75ason 10-03-2019

26 28-04-2019 28-05-2019 30 87| 10.7ason 10-04-2019

27 28-05-2019 28-06-2019 31| 8.65| 10.65ason 10-05-2019

28 28-06-2019 28-07-2019 30| 8.65| 10.65ason 10-06-2019

29 28-07-2019 28-08-2019 31 8.6 | 10.6 ason 10-07-2019

30 28-08-2019 28-09-2019 31| 845| 10.45ason10-08-2

31 28 09-2019 28-10-2019 30| 8.35| 10.35ason 10-09-28L9 53,016

32 28-10-2019 28-11-2019 31| 825| 10.25aso0n10-10-2019 54,254

33 28-11-2019 28-12-2019 30 8.2 52,248

34 28-12-2019 28-01-2020 31 8.2 53,989

35 28-012020 |  28-02-2020 31 53,089

36 28-02-2020 |  28-03-2020 29 50,258

37 28-03-2020 |  28-04-2020 /05 as-on 10-03-2020 53,195

38 28-04-2020 | 28-05-2020 9.7 as on 10-04-2020 49,686

39 28-05-2020 |  28-06-2020 7.55 | 9.55as on 10-05-2020 50,549

40 28-06-2020 28-07-2020 73| 9.3ason 10-06-2020 47,637

41 28-07-2020 28§ 73| 9.3ason10-07-2020 49,225

42 28-08-2020 28-8 73| 9.3 ason 10-08-2020 49,225

43 28-09-2020 38-10-2020 30 73| 9.3ason 10-09-2020 47,637

a4 28-10-2 1-2020 31 73| 9.3ason 10-10-2020 49,225

35 28 28-12-2020 30 73| 9.3ason 10-11-2020 47,637

46 281 28-01-2021 31 73| 9.3ason 10-12-2020 49,225

4 28-01- 28022001 31 73| 9.3ason10-01-2021 49,225

-02-2021 28-03-2021 28 73| 9.3ason10-02-2021 44,462

28-03-2021 28-04-2021 31 73| 9.3ason 10-03-2021 49,225
28-04-2021 28-05-2021 30 73| 9.3 ason 10-04-2021 47,637
28-05-2021 |  28-06-2021 31 73| 9.3 ason 15-05-2021 49,225
28-06-2021 |  28-07-2021 30 7.3 | 9.3 ason 15-06-2021 47,637

53 28-07-2021 |  28-08-2021 31 73| 9.3ason 15-07-2021 49,225
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TNOFL3T OO a:ge&aﬁ‘ ACROZED TRTT,
Karnataka Real Estate Regulatory Authority,

#1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

54 28-08-2021 28-09-2021 31 73 9.3 as on 15-08-2021 49,225
55 28-09-2021 28-10-2021 30 7.3 9.3 as on 15-09-2021 47,637
56 28-10-2021 28-11-2021 31 #:3 9.3 as on 15-10-2021 49,225
57 28-11-2021 28-12-2021 30 7.3 9.3 as on 15-11-2021 47,
58 28-12-2021 28-01-2022 31 7.3 9.3 as on 15-12-2021
58 28-01-2022 28-02-2022 31 7.3 9.3 as on 15-01-2022
60 28-02-2022 28-03-2022 28 73 9.3 as on 15-02-2022
61 28-03-2022 28-04-2022 31 73 9.3 as on 15-03-2§
62 28-04-2022 28-05-2022 30 7.4 9.4 as on 15-04-2
63 28-05-2022 28-06-2022 31 7.5 9.5 as qg 15-05-2022 50,284
64 28-06-2022 28-07-2022 30 7.7 49,686
65 28-07-2022 28-08-2022 31 7.8 51,872
66 28-08-2022 28-09-2022 31 on 15-08-2022 22,931
67 28-09-2022 28-10-2022 30 g3 .(Fas on 15-09-2022 51,223
68 28-10-2022 28-11-2022 3 8. 0.25 as on 15-10-2022 54,254
69 28-11-2022 28-12-2022 30 &) 10.35 as on 15-11-2022 53,016
70 28-12-2022 28-01-202 X 8.6 10.6 as on 15-12-2022 56,106
71 28-01-2023 28-02-20 31 8.6 10.6 as on 15-01-2023 56,106
72 28-02-2023 25803-207 » 28 8.7 10.7 as on 15-02-2023 51,155
73 28-03-2023 2844202 31 8.7 10.7 as on 15-03-2023 56,636
74 28-04-2023 28-05-2023 30 8.7 10.7 as on 15-04-2023 54,809
p06-2023 24 8.7 10.7 as on 15-05-2023 43,847
JEST CALCULATION FOR SUBSEQUENT PAYMENT 7,802
16-03-2018 28 8.1 10.1 as on 01-02-2018 60
16-04-2018 31 8.35 10.35 as on 01-03-2018 68
16-05-2018 30 8.35 10.35 as on 01-04-2018 66
16-05-2018 16-06-2018 31 8.35 10.35 as on 01-05-2018 68
16-06-2018 16-07-2018 30 8.45 10.45 as on 01-06-2018 67
16-07-2018 16-08-2018 21 8.45 10.45 as on 02-07-2018 69
16-08-2018 16-09-2018 31 8.45 10.45 as on 01-08-2018 69
8 16-09-2018 16-10-2018 30 8.65 10.65 as on 01-09-2018 68
9 16-10-2018 16-11-2018 31 8.7 10.7 as on 01-10-2018 70
10 16-11-2018 16-12-2018 30 8.7 10.7 as on 01-11-2018 68
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ITOEWT OOHF DFeEF AODOTED TRFT,
Karnataka Real Estate Regulatory Authority,

# 1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,

3rd Cross, Mission Road, Bengaluru-560027
11 16-12-2018 16-01-2019 31 8.75 10.75 as on 10-12-2018 71
12 16-01-2019 16-02-2019 31 8.75 10.75 as on 10-01-2019 71
13 16-02-2019 16-03-2019 28 8.75 10.75 as on 10-02-2019 64
14 16-03-2019 16-04-2019 31 8.75 10.75 as on 10-03-2019 71
15 16-04-2015 16-05-2019 30 8.7 10.7 as on 10-04-2019 68
16 16-05-2019 16-06-2019 31 8.65 10.65 as on 10-05-2019 70
17 16-06-2019 16-07-2019 30 8.65 10.65 as on 10-06-2019
18 16-07-2019 16-08-2019 31 8.6 10.6 as on 10-07-2019 0
19 16-08-201% 16-09-2019 31 8.45 10.45 as on 10-08-2019 6
20 16-09-2019 16-10-2019 30 8.35 10.35 as on 10-09-2 ’
21 16-10-2019 16-11-2019 31 8.25 10.25 as on 10-10-2 67
22 16-11-2019 16-12-2019 30 8.2 10.2 as on 10-11-2019 65
23 16-12-2019 16-01-2020 31 8.2 B 67
24 16-01-2020 16-02-2020 31 8.2 v 67
25 16-02-2020 16-03-2020 25 8.15 o 10-02-2020 62
26 16-03-2020 16-04-2020 3l 8. % on 10-03-2020 66
27 16-04-2020 16-05-2020 30 | : as on 10-04-2020 62
28 16-05-2020 16-06-2020 7. 9.55 as on 10-05-2020 63
29 16-06-2020 16-07-2020 3 7.3 9.3 as on 10-06-2020 59
30 16-07-2020 16-08-2020 N 31 7.3 9.3 as on 10-07-2020 61
31 16-08-2020 16-@8-2020 T 73 9.3 as on 10-08-2020 61
32 16-09-2020 16- 020 30 73 9.3 as on 10-09-2020 59
33 16-10-2020 6-11-2020 31 7.3 9.3 as on 10-10-2020 61
34 16-11-20 2-2020 30 7.3 9.3 as on 10-11-2020 59
35 16-%° 16-01-2021 31 75 9.3 as on 10-12-2020 61
36 16-01%8021 16-02-2021 31 7.3 9.3 as on 10-01-2021 61
16-02-2021 16-03-2021 28 7.3 9.3 as on 10-02-2021 55
03-2021 16-04-2021 31 7.3 9.3 as on 10-03-2021 61
16-04-2021 16-05-2021 30 7.3 9.3 as on 10-04-2021 59
16-05-2021 16-06-2021 31 7.3 9.3 as on 15-05-2021 61
16-06-2021 16-07-2021 30 7.3 9.3 as on 15-06-2021 59
16-07-2021 16-08-ZOZi 31 7.3 9.3 as on 15-07-2021 61
43 16-08-2021 16-09-2021 31 73 9.3 as on 15-08-2021 61
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TROEE3E DOOF DT JOROTD TRRPTT,
Karnataka Real Estate Regulatory Authority,

#7/14, 2nd Floor, Silver Jubitee Black, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

44 16-09-2021 16-10-2021 30 %3 9.2 as on 15-09-2021 59
45 16-10-2021 16-11-2021 31 7.3 9.3 as on 15-10-2021 61
46 16-11-2021 16-12-2021 30 7.3 9.3 as on 15-11-2021 59
47 16-12-2021 16-01-2022 31 7.3 9.3 as on 15-12-2021
48 16-01-2022 16-02-2022 31 7.3 9.3 as on 15-01-2022 6
49 16-02-2022 16-03-2022 28 73 9.3 as on 15-02-2022
50 16-03-2022 16-04-2022 3. 72 9.3 as on 15-03-2022 ¥l
5il 16-04-2022 16-05-2022 30 7.4 9.4 as on 15-04-2@22 ' 60
52 16-05-2022 16-06-2022 31 7 9.5 as on 15-05-2 62
53 16-06-2022 16-07-2022 30 i 9.7 as gg 15-06-2022 62
54 16-07-2022 16-08-2022 31 7.8 9.8as on 74 )2 64
55 16-08-2022 16-09-2022 31 8 10. 08-2022 66
56 16-09-2022 16-10-2022 30 ( 0 28 on 15-09-2022 64
57 16-10-2022 16-11-2022 31 g5 .25 as on 15-10-2022 67
58 16-11-2022 16-12-2022 : 0.35 as on 15-11-2022 66
59 16-12-2022 16-01-2023 | 31 10.6 as on 15-12-2022 70
60 16-01-2023 16-02-20 ; 8.6 10.6 as on 15-01-2023 70
61 16-02-2023 16-03-20 28 8.7 10.7 as on 15-02-2023 64
62 16-03-2023 1@04-20 31 8.7 10.7 as on 15-03-2023 70
63 16-04-2023 1 -2023 30 87 10.7 as on 15-04-2023 68
64 16-05-2023 16-06-2023 31 8.7 10.7 as on 15-05-2023 70
65 16-06-20% 06-2023 5 8.7 10.7 as on 15-05-2023 11
T CALCULATION FOR SUBSEQUENT PAYMENT 7,71,323
21-04-2018 31 8.35 10.35 as on 01-03- 6,780
2018
21-04-2018 21-05-2018 30 8.35 10.35 as on 01-04- 6,561
2018
21-05-2018 21-06-2018 31 8.35 10.35 as on 01-05- 6,780
2018
21-06-2018 21-07-2018 30 8.45 10.45 as on 01-06- 6,624
2018
21-07-2018 21-08-2018 31 8.45 10.45 as on 01-07- 6,845
2018
6 21-08-2018 21-09-2018 31 8.45 10.45 as on 01-08- 6,845
2018
7 21-09-2018 21-10-2018 30 8.65 10.65 as on 01-09- 6,751
2018
8 21-10-2018 21-11-2018 31 8.7 10.7 as on 01-10-2018 7,009
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TOOFE3T DO Fet DODOZE TYRTT,
Karnataka Real Estate Regulatory Authority,

#1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

9 21-11-2018 | 21-12-2018 30 87| 10.7ason01-11-2018 6,783
10 21122018 | 21-01-2019 31| 875| 10.75ason10-12- 7,042
2018
11 21012019 | 21-02-2019 31| 875| 10.75as0on10-01- 7,042
2019
12 21022019 | 21-03-2019 28| 875 10.75ason10-02- 6,360
2019
13 21032019 |  21-04-2019 31| 875| 10.75ason10-03- 7,042
2019
14 21042019 | 21-05-2019 30 87| 107 ason 10-04-2019
15 21052019 |  21-06-2019 31| 865| 10.65as0n10-05-
2019
16 21062019 | 21-07-2019 30| 865 10.65ason 10-06-
2019 ,
17 21072019 |  21-08-2019 31 8.6 | 10.6ason10-07-2 6,944
18 21082019 |  21-09-2019 31| 845| 10.45ason 10-08- 6,845
2019
19 21-09-2019 | 21-10-2019 30| 835 6,561
20 21-10-2019 | 21-11-2019 31| 825 6,714
21 21112019 | 21-12-2019 30 10-11-2019 6,466
22 21122018 | 21-01-2020 31 1gP as on 10-12-2019 6,681
23 21012020 | 21-02-2020 10.2 as on 10-01-2020 6,681
24 21-02-2020 | 21-03-2020 10.15 as on 10-02- 6,220
2020
25 21032020 | 21-04-2020 10.05 as on 10-03- 6,583
2020
26 21-04-2020 | 2145 9.7 as on 10-04-2020 6,149
27 21052020 | 210 9.55 as on 10-05-2020 6,256
28 21-06-2020 -07-2020 30 73| 9.3 as0n 10-06-2020 5,895
29 21-07-20 8-2020 31 73| 9.3 ason 10-07-2020 6,092
30 21- 21-09-2020 31 73| 9.3 ason 10-08-2020 6,092
31 21-09 21-10-2020 30 73| 9.3 as on 10-09-2020 5,895
3 21102020 | 21-11-2020 31 73| 9.3 ason 10-10-2020 6,092
-11-2020 | 21-12-2020 30 73| 9.3as0n10-11-2020 5,895
21122020 | 21-01-2021 31 73| 9.3ason10-12-2020 6,092
21-01-2021 | 21-02-2021 31 73| 93ason10-01-2021 6,092
21-02-2021 | 21-03-2021 28 73| 9.3aso0n10-02-2021 5,502
21-03-2021 | 21-04-2021 3 73| 9.3ason10-03-2021 6,092
38 21-04-2021 | 21-05-2021 30 73| 9.3ason 10-04-2021 5,895
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SPRFE3T DODYT DRetF Q0L THTT,
Karnataka Real Estate Regulatory Authority,

#1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengalura-560027

39 21-05-2021 21-06-2021 31 73| 9.3 ason 15-05-2021 6,092
40 21-06-2021 21-07-2021 30 73| 9.3ason 15-06-2021 5,895
41 21-07-2021 21-08-2021 31 73|  9.3ason15-07-2021 6,092

42 21-08-2021 21-09-2021 31 73] 9.3 ason 15-08-2021

43 21-09-2021 21-10-2021 30 73| 9.3 ason 15-09-2021

a4 21-10-2021 21-11-2021 31 73| 9.3 ason15-10-2021

45 21-11-2021 21-12-2021 30 731 9.3ason15-11-2021
16 21-12-2021 21-01-2022 31 73| 93ason 1512280 5,092
47 21-01-2022 21-02-2022 31 73|  9.3ason 15-01-200% 6,092
48 21-02-2022 21-03-2022 28 73 5,502
49 21-03-2022 21-04-2022 31 7.3 6,092
50 21-04-2022 21-05-2022 30 7.4 5,959
51 21-05-2022 21-06-2022 31 6,223
52 21-06-2022 21-07-2022 30 on 15-06-2022 6,149
53 21-07-2022 21-08-2022 8 as on 15-07-2022 6,419
54 21-08-2022 21-09-2022 10.0 as on 15-08-2022 6,550
55 21-09-2022 21102020 : 10.0 as on 15-09-2022 6,339
56 21-10-2022 211120704 M 10.25 as on 15-10- 6,714

A 2022
57 21112000 21 8.35| 10.35ason 15-11- 6,561
p 2022
58 21-12-2022 210 31 8.6 | 10.6 ason 15-12-2022 6,944
59 21-01-2g83 L NQ1-02-2023 31 86| 10.6ason 15-01-2023 6,944
60 2102-202 21-03-2023 28 8.7 | 10.7 as on 15-02-2023 6,331
61 21-8- " 21-04-2023 31 87 | 10.7 as on 15-03-2023 7,009
62 21-04Q023 21-05-2023 30 8.7 | 10.7 as on 15-04-2023 6,783
21-05-2023 21-06-2023 31 8.7 | 10.7 as on 15-05-2023 7,009
TOTAL DELAYED 42,87,427
INTEREST as on
21/06/2023

26. Accordingly point raised above is answered in the Affirmative.
27. My answer to point No. 2:- In view of the above discussion, I proceed

to pass the following order:-

ORDER
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IO 3T DONSF ebgtésf DOBOTFD TRYPTT,
Karnataka Real Estate Regulatory Authority,

# 1/14, 2nd Floor, Sitver Jubilee Block, Unity Building Backside, CSI Compound,
3rd Cross, Mission Road, Bengaluru-560027

. In exercise of the powers conferred under Section 31 of
the Real Estate (Regulation and Development) Act,
2016, the complaint bearing No.CMP/200402/
0005486 is hereby allowed.

. The Respondent is directed to pay the amount of
Rs.42,87,427/- (Rupees Forty Two Lakhs Eighty
Seven Thousand Four Hundred and Twenty Seven
only) towards delay period interest calculated at
MCLR + 2% from 31-03-2017 till 21-06-2023 to
complainant within 60 days from the date of this ord

. The interest due from 22-06-2023 up to the§date k
final payment will be calculated likewise and g

deed of flat bearing no.H-1805 oject ‘Mantri
Webcity 2A’ situated at Hgffffur Road, Near
Southern Asian Bible Collede, Berfaluru in favour of
complainant and her hygb ; r agreement of sale
dated 11-11-2014 te eipt of balance sale
consideration if am to handover possession of the
said flat in their€gvgfr in 60 days from the date of

this order.
Q s at liberty to initiate action for

recoveiaand exXecution of sale deed with possession in
ac with law, if the respondent fails to comply
ith order of this Authority.

the complainants. V
. Further, the respondent is directed % the sale
r

o order as to the costs.

(G.R Reddy)
Member, KRERA
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